
 गी  Papers.  Laid

 section  3  of  the  Essential  Commodities
 Act,  95S ine

 (४)  The  Teatiles  (Braduction  by
 Keoitting,  Embroidery,  Lare
 making  and  Printing,  Wechines)
 Controt  (Amendment)  Order,
 I973  (Hindi  and  =nglisk  ve

 sions)  published  in  Notification
 No.  S$.0.  7785  in  Gazette  of
 India  dated  the  28th  April,
 1973,

 (ii)  SO.  386  published  in  Gazette
 of  India  dated  the  28th  April,
 973  containing  corrigendum  tv
 Notification  No.  $0.  3466
 dated  the  2tat  July,  1971,

 (iti)  The  Woollen  f[extiles  (Pro-
 duction  and  Distribution  Con-
 trol)  Amendment  Order,  973
 (Mindi  and  English  versions)
 putfished  in  Notification  No
 8.0,  2412  in  Gazette  of  India
 dated  the  25th  August,  £973.
 [Placed  in’  Library.  See  No
 LT-$63/73}.

 STATLMENT  RE.  CORRECIION  OF  ANSWERS
 To  US.Q.  No.  582  ४...  PENSIONS  TO
 FREEDOM-PICHTER  MPs  and  MLAs  AnD
 US.Q.  No.  4862  rE.  CASUALTIES  DURING

 PAC  revoir  mm  U.P.

 THE  DEPUTY  NANISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्,  H.  MOHSIN):  |  beg  to  lay
 on  the  Table—

 (i)  A  statement  (i)  correcting  the
 reply  given  on  the  [st  August,
 973  ७७  Unsterred  Question  No
 582  by  Shri  Ramavatar  Shastr;
 fegarding  हुअ  of  pention  to
 freedom  fighters  amongst  Mem-
 bers  of  Parliament  and  State
 Legislatures  and  (ii)  giving  rea
 sons  for  delay  in  correcting  the
 reply.

 (ii)  A  statement  correcting  the  rc-
 ply  given  on  29th  August,  973
 to  Unstarred  Question  No,  4862
 by  Shei  R.  R.  Singh  Deo  ह,
 garding  casualties  duting  —  the
 exchange  of  fire  betwéen  Army
 and  PAC  in  U.P.  [Placed  in
 Library.  See  No,  ¥.T-568/73).

 SEPTEMBER
 5,  1978  Papers  Laid  a8

 Paorrr  anc  Loss  Accounrs  avo  BALANCE
 Suset  ‘vow  797472  of  UNI AH

 TION  Baancn  op  है  &  7..J2eper.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  RPAHADIA):  !
 beg  to  lay  on  the  Table  @  copy  of  the
 Profit  and  Loss  Accounts  and  Balance
 Sheet  (On  accrual  basis)  of  the  Tele-
 communication  Branch  of  the  Indian
 Posts  and  Telegraphs  Depariment  for  the
 yeac  97i-72  (Hindi  and  English  ver-
 sions).  [Placed  in  Library.  See  No.
 LT-569/73).

 Inpian)  «Navat  Auxiuiway  §  Seavice
 Reoviations,  3973

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 ्,  B.  PATNAIK):  I  beg  to  lay  on  the
 fable  a  copy  of  the  Indian  Naval  Auxi-
 hary  Service  Regulations,  1974,  —  putb-
 lished  in  Notifictition  No,  S.R.O,  232  in
 Gazette  of  Indig  dated  the  Ist  Septem-
 ber,  1973,  under  séction  35  of  the  Navy
 Act,  1957,  [Placed  in  Library.  See  No.
 LT-5620/73].

 StaTRMENT  RE.  CORRECTION  OF  ANSWER
 t0  US.Q.  No.  3478  Re.  stow  Banking

 PROGRESS  IN  BIHAR

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  I  beg  to  lay  on
 the  Table  a  statement  (i)  cursecting  the
 reply  given  on  i7th  Angust,  1973,  to
 Unotarred  Question  Ne  3478  by  Ku-
 mari  Kamala  Kumari  regarding  slow
 banking  progress  in  the  State  of  Bihar
 and  (ii)  giving  reasons  for  detay  in
 correcting  the  reply.  (Placed  in  Librarv.
 See  No.  LT-§623/73}.

 STATEMENTS  SMOWINO  ACTION  TAKEN  BY
 GOVERNMENT  ON  ASSURANCES,  PROMISE

 “Tc

 THE  DEPUTY  MINISTER  IN  IHE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  3B.  SHANKARA-
 MAND):  I  beg  to  lev  on  the  Table  nine
 statements  showing  the  action  taken  by
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 Minutes

 Government  on  various  assurance,  pro  mises  and

 BHADRA  4,  898  (SAKA)  Messages  from  30
 Rajya  Sabha

 undertakings  given  by  the
 Ministers  during  the  various  sessions  of  Lok  Sabha:

 Fourth  Lok  Sabha

 (l)  Statemem  No.  XXXIi

 (2)  Statement  No,  XXX
 (3)  Statement  No.  XX

 Seventh  Sesswn,  1969.

 Ninth  Session,  1969.

 Eleventh  Session,  1970,

 Fifth  Lot  Sabha

 (4)  Statement  No.  XXIV

 (3)  Statement  No.  XY

 (6)  Matement  No.  i

 (7)  Statement  No.  VII

 (8)  Statement  No.  VII

 (9)  Statement  No.  If

 Second  Session,  A971.

 Fourth  Session,  1972.

 Fifth  Session,  972

 1972,

 £973.

 Sixth  Session,

 Seventh  Session,

 Enghth  Session,  1973.

 [Placed  in  Library.  $*e  No.  LT-5622/  73]

 32.07  hrs.

 COMMITTEE  ON  PETITIONS
 MINUTES

 MR.  SPEAKER:  Now,  item  No,  12
 Shri  A  क्  Sharma.  He  is  absent.  Then,
 Shri  Ishaque  Sambhal:  Hy  n  also
 absent.

 SHRE  K.  &  CHAVDA  (Patan).  |
 am  also  a  Member  of  that  commitice
 So,  I  can  lay  it  on  the  Tabl>  of  |  the
 House.

 MR.  SPEAKER:  Let  him  first  ex-
 press  hrs  regret  that  the  other  two  Mem-
 bers  are  absent  and  then  say  that  on  be-
 halt  of  those  absent  Members,  he  9  lay-
 ing  it  om  the  Table  uf  the  House.

 AN  HON.  MEMBER:  Shri  Ishaque
 Sambhali  has  just  com:  to  the  Howse.

 SHRI  ISHAQUE  SAMBHALI  (Am-
 roha);  I  apologise  for  my  absence

 I  Beg  to  lay  on  the  Table  the  Minutes
 of  the  Twenty-second  to  Thirtieth  Sittings
 af  the  Committee  on  Patitions.

 cad

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report  the
 following  messages  received  from  the  Sc-
 cretary  of  Rajya  Sabha  i

 ti)  “In  accordance  with  the  provision:
 of  Rule  $27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the  Rajya
 Sabha,  |  am  directed  to  inform  the  Lok
 Subha  that  the  Rajya  Sabha,  at  its  xit-
 ting  held  on  the  3nd  September,  1973,
 ‘agreed  without  any  amendment  to  the
 Reserve  Bank  of  India  (Amendment)
 Bill,  973  which  was  passed  by  the
 lok  Sabha  at  its  sitting  held  on  the  27th
 August,  1973.”

 (i)  “In  accordance  with  the  provisions
 of  Rule  127,  of  the  Rules  of  Prace-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  inform
 the  Lok  Swbha  that  the  Rajya  Sabie,
 at  its  sitting  held  on  the  3rd  Septem-
 ber,  1973,  agreed  without  any  amend-
 ment  to  the  Foreign  Exchange  Reguia-
 tion  Bill.  1973,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held  on  the
 27th  August,  1973."

 Gili)  “In  accordance  with  the  provisions
 of  Rule  27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the  Rajya
 Sabha,  I  um  directed  to  inform  the  Lok


